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1. Heard.

2. By means of this writ petition, the petitioner has prayed for the 

following main relief (s) :-

"(i) to issue a writ, order or direction in the nature of Mandamus commanding 

the respondents to provide electricity connection of 5 KW to the premises of 

petitioner Plot/Gata No.1036 situated at Village-Jindaur, Rahimbad, Hardoi 

Road, Malihabad, Rural, Lucknow, as the petitioner already applied for the 

same bearing Application No. J4059157101 (commercial 5 KW), and ready to 

fulfill all the formalities." 

3. Learned counsel appearing for U.P. Power Corporation says that 

there are dues on the premises of the petitioner, therefore, in view of 

Paragraph no. 4.3 of the Uttar Pradesh Electricity Supply Code, fresh 

electricity connection cannot be granted, unless the dues are clear. 

She has provided final assessment order in respect to the premises 

of petitioner to counsel for petitioner.

4. Learned counsel for the petitioner says that the buildings/premises 

are different. If it is so, he can apprise these facts to the competent 

authority, who is said to be Executive Engineer concerned, who can 

re-visit the matter and get the facts verified as to whether the building 

in which the electricity connection has been sought by the petitioner 
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is different and take such decision, as may be required in law. 

5. Petition is disposed of in above terms. 
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